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Andhra Pradesh (Telangana Area) Abolition Of Whipping
Act, 1956

36 of 1956
[05 September 1956]

An Act to provide for the abolition of whipping as a punishment by
repealing the relevant provisions of the Hyderabad Penal Code,
1324 Fasli (V of 1324 Fasli) and amending 2[the Andhra Pradesh
(Telangana Area) Children Act, 1951 (Act XXXIIof 1951)]. Be it
enacted in the Seventh Year of Our Republic as follows: 1. Received
the assent of the President on 4th September, 1956 assent first
published In the Hyderabad Gazette Extraordinary No. 212, on the
5th September, 1956. 2. Substituted for the original short title by
A.P. Act IX of 1961.

1. Short Title, Extent And Commencement :-

(1) This Act may be called 1 [the Andhra Pradesh (Telangana Area)
Abolition of Whipping Act, 1956.]

(2) It extends to the whole of 1[the Telangana area of the State of
Andhra Pradesh]:

(3) It shall come into force at once.

1. Substituted for the original short title by A.P. Act IX of 1961.

2. Repeal Of The Provisions Of The Hyderabad Penal Code,
1324 Fasli (V Of 1324 Fasli) Relating To Whipping :-



(1) The provisions of section 12 (so far as it prescribes whipping as
a form of judicial punishment) and sections 21 to 23 (both
inclusive) of the Hyderabad Penal Code, 1324 Fasli (V of 1324
Fasli) hereinafter in this section referred to as the said Code, are
hereby repealed.

(2) If at the commencement of this Act any sentence of whipping
imposed upon an offender by a Court under the aforesaid
provisions of the said Code has not been executed for any reason,
whether wholly or partly, the offender shall be dealt within the
manner provided in section 395 of the Code of Criminal Procedure,
1898, (Central Act Vof 1898) as if that section had not been
repealed.

3. Amendment Of The Andhra Pradesh (Telangana Area)
Children Act, 1951 :-

(1) In 1[the Andhra Pradesh (Telangana Area) Children Act, 1951
(Act XXXII of 1951)] (hereinafter in this sectionreferred to as the
said Act) clause (b) of section 2 and clause (f) of sub-section (1) of
section 29 shall be omitted.

(2) If at the commencement of this Act any sentence of caning
imposed upon an offender by a Court under clause (f) of sub-
section (1) of section 29 of the said Act has not been executed for
any reason, whether wholly or partly, the Court may, at its
discretion, deal with the case in the manner provided in that
section as if the said Clause (f) had never existed in sub-section (1)
of that section.

1. The words "the Hyderabad area of the State of Andhra Pradesh"
were subs, for the words "the State of Hyderabad" by the A.P.A.O.
1957 and these words were substituted for the words "Hyderabad
area of the State of Andhra Pradesh" by A.P. Act IX of 1961.



